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ENTRAL ADMIN LoTRAT IVE, TR [BUNAL
JODHPUR BENCH, JODHPUR o

Date Of Order 3 QO- 04~ 20|
(R IG INAL APPLICATLON NO. 355/1999,

l. 2hri MamRaj 5/0 Shri Ganesha Ram,aged 41 years,
( Leaver man under Statlon superintendent, Northern
Rallway, osuratyaerh ), r/o Rallway Colony, Opposite

Rallway Plat .form M.G., wuratgarh.

2. ohri Om Prakash &/0 Shri Shyam Lal , aged 40 years,
( Cabin Man under sStation Superintendent, Northern
Rallway, wuratgarh ), r/o Raillway Colony, Wsar old
Running Room, Suratgarh .

je 8hri Mang Nath $/0 Shri Trilok Nath, aged 40 years,

) ( Leaver man under station Superintendent, Northern

g’k\" sRallway, Suratgarh ), r/o Ward No. 5, Hanwan £had,

wuratgarh.
APPLICANTE 5.

The U.0.l., throguh General Fanager, Head Quarter's
office of the Northern Rallway, Baroda House New Delhi,

Divisional Personal Dfficexr, Northern Railway.

Bikanher,
RESPONLRENTS ..

Mce Yo Ko dharma, counsel for the applicant.

>

Mr.R. K. Soni, counsel for the respondsnts.

})JU
e
.

Hon'® ble Mr. Justice, B. &, Ralkote, Vice Chalrman.

Hon'ble Mr. Gopal &ingh, adimlnistrative Member .

RDER, .
( per Hon'ble Mr. Gopal Singh )

In this application under Section 19 of the

administrative Tribunals Act, 1985, it has been prayed
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that impugned order dated 24.05.1929 ( aunnexure A-1 )
be gquashed and the respondents are directed to linplew
meut the x.‘oster?;éver man and Cabin man &s " continuous®
at suratgarh station, it has also been prayed that
respondents pe.. directed to pay overtiine .allowance of
4 hours per day to the applicants,
2. In the counter, it has been stated by the
respondents that the applicants have alternative remedy
before the Regional Labour Comnissioner under Railway
Servants ( Hours of Employment ) Rules 1961. The
power to adjudicate classification of employment of
within
a Rallway serxvant lies 4 - the parview of the
Reglonal Labour COi’\lLLliS:sipI‘ler. Rule 4 ( 1 ) of the
kules of 1961 provides that 1f any guestion arises in
respect of & declaration wade under Rule 3, the matter
shall pe referred to the Regional Labour Comulssioner,
whose declision, subject to the provisions of the suba
‘rule (2) shall be final. The sub~rule 2 of the rule 4
provides that any persou ;aggrieved by a decision of
the Regloual Labour Commissioner ( in short it will
here in after Shali be referred as RLC )} may, before
the expiry of 30 days from the date on which the
decision of the RLC is communicated to him, prefer
an appeal to the Governwent wi:Ose decision thereon
shall be final. It has, therefcre, been prayed by
the respondents that the applicant has wrongly
approached the Tribunal in the matter, uistead of
agsproaching the Reglonal Labour Commisslicner and
the apgslication deserves to be dismissed on that
count alone.
(‘W'g“%' ve. 3 ..
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3. We have heard the learned counsel for the
parties and perused the records of the case carefully.
4. The learned counsel for the applicant agrees

to the submigsions wade by the respondents noteg BUPLra e~

A Simllar gquestion had come U before this Tribunal

earlier in OaA No. 367/99 decided on 1%.01.2001, &h

that case followling the judgeument of Hon'ble the

supreme court in. State Of Punjab and Others Vs.

Raw Lubhaya Bagga and Others, reported in 1988 (4)

SCC 117, it was held that the fixation of duty hours
3&7?": of Rallway servants is an administrative action
relating to the day to day working of such Rallway
servants and, therefore, cannot be interfered with

by us.

5, In the light of above discussicn, we do not

fing any werit iln tihis application and the same

deserves to be dismissed.
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6. The 0O -A;;’ i1y according
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ly'dismissed, with no
order as to coSts. We leave it to the applicant to
approschn the &ppropriate fordm.if S0 advised.

4 ( GOPAL 5 IMGH ')// ) ( Bo 8o RAIKIULE )
B adniy . Member Vice Chalrman
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